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District Magistrate Hapur

Ref. No 33&/0/"”‘1 TIvorT rerdy Dated: 2)‘/5 |24

To,
The Registrar,

The National Green Tribunal,
Principal Bench,
New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Reply/Response submitted by the respondent no-1 & 5 of Hon’ble National
Green Tribunal, New Delhi Order dated 20.03.2024 in Original Application No-
97/2022 salman Miya Versus State of U.P. & Ors.

Respected Sir,

With reference to the above-mentioned subject, the reply/response submitted
by the respondent no-1 & 5 of Hon’ble National Green Tribunal, New Delhi Order dated
20.03.2024 in Original Application No-97/2022 Salman Miya Versus State of U.P. & Ors
is hereby annexed for kind perusal and necessary action.

Enclosure: Reply.

Yours Sincerely

g2

erna Sharma)
District Magistrate
Hapur
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BEFOE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH. NEW DEI_HI

OA No 97/2022

APPLICANT Salman Miya

Versus

RESPONDENTS State of U.P. & Ors :-

REPLY/RESPONSE SUBMITTED BY THE RESPONDENT NO-1 & 5

IT IS MOST RESPECTFULLY SHOWETH:

1. That, the matter was taken up by this Hon’ble Tribunal on 20.03.2024 and

directed following:

“1. Learned Counsels for Respondents no. 1 and 5 seek time to file their response/reply,

while learned amicus curiae also seeks time to file his report.
2. The same be filed at least one week before the date of hearing fixed hereby email at

judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not

in the form of Image PDF.
3. List for further consideration on 24.05.2024

”

That, in compliance of Hon’ble NGT order dated 16.03.2023 joint committee had inspected
65 No. industries and action has been taken by UPPCB against Non-Compliant industries.

. Present status of industries is tabulated as below:

Total No. | Total No. | Total No. Action taken Environmental Compensation
Industries of of Non- Closure | Show Cause Imposed Recovered Not
Complying | Complying Notice Recovered
65 59 06 02 04 13,40,000 10,50,000 | 2,90,000

List of Non-Complying units is attached as Annexure-I.
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3. That, in compliance of Hon’ble NGT order a joint team of concerned officials has been
constituted vide letter dated 22.05.2024 to regular vigil and monitoring of area that no such

illegal industries may be operated. In this regard copy of said letter is attached as Annexure-2.

The Above reply is placed for kind consideration by the Hon’ble National Green

Tribunal, New Delhi.

(Prefna Sharma)
District Magistrate,
Hapur.
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1122 ANNEXURE-1

Sr. No.

Name & Address of unit

Action Taken

1

Akshay Mechotronics (India), Plot No. G-410,
Phase —II, M.G. Road Industrial Area, Hapur

UPPCB issued a Closure order U/S 33A of Water
(Prevention and Control of Pollution) Act. 1974,

2 R.S. Enterprises, Plot No. F-689, M.G. Road UPPCB issued a Closure order U/S 33A of Water
Industrial Area, Hapur (Prevention and Control of Pollution) Act. 1974.
3 Chinta Mani Yadav, Plot No. F- 86, MG Road UPPCB issued a Show Cause notice U/S 33A of
Industrial Area, Hapur Water (Prevention and Control of Pollution) Act.
1974.
4 Lakshmi Chem Products Pvt Ltd, F 319 to 322,|UPPCB issued a Show Cause notice U/S 33A of
Phase -1, MG Road Industrial Area, Hapur Water (Prevention and Control of Pollution) Act.
1974.
5 |M.X. Industries Plot No. B-56, Phase-1, M.G. UPPCB issued a Show Cause notice U/S 33A of
Road Industrial area, Hapur Water (Prevention and Control of Pollution) Act.
: 1974.
6 MDT Lubricants India Inc, F 125 Phase-1, M.G

Road, Hapur

UPPCB issued a Show Cause notice U/S 31A of
Air (Prevention and Control of Pollution) Act.
1981.
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